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Issue notice on the alleged contem 

ners to show cause as to May contemp 

proceeding shall not be initiated againsi 

them. Notice is returnable by one month. 

List on 10.12.1998 for show cause 

and furthr order. 

H 
Vice'Chairman 

cn the prayer of Mr A0K.Choudhuty 

on behalf of Mr 8.li the case is 

adjourned to 1291.99. 

Member 	 • - Vicechairmar 
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On the, prayer of Mr I.Hussajn on 

behalf of Mr S.Ali,learned counsel for 

the alleged contemner the case is 

adjourned to 274.99. 

Member' 	 Vice'chairman 
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27.1.99 Cn the prayer of Mr .Ali,jearned 
counsel for the alleged contemner the 
case is adjourned to 2.3,99 for order. 
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Heard Mr. A.Ahrned, learned counsel 

appearing on behalf of the petitioners. 

There 'is no representation on behalf 

of: the oppQsite party:. The case is 

adjourned till 5.4.99. 
 

Vice-Chamnan 

A mention has been made on behalf 
of Mr.A.Ahmed,,learned counsel for the 
petitioner for two weeks adjournment, 
.ayer allowed. 

List on 23.4. 99 for order. 

C;~(~ P44er 	 ViceChajrman 



(. 	 (0 	1!(? 

of the Registry 
	

Order of the Tibunal 
	 (27 

(75r 5! 
tt  r 

Ii 

)dt 

is- 

23 .4.99 The respondents in O.A.No.193/97 

have filed Writ Petiton against the 

order passed by this Tribunal. It is 

informed that the Hon'ble Gauhati High 

Court has already issued notice. In 

view of the above we find no ground to 

proceed with the contempt Petition. 

cordingly the Contempt Petition is 

closed. However, the petitioners are at 

liberty to file afresh, application 

after the order passed by the Hon'ble 

Gauhati High Court, if so advised. 

Member 	 Vice -Chairman 
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